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The agpplicant was working as a Lecturer in

the year 1986(2)s.700-90C) in the Systems Technical

L h CM, (,T:(k_
School{late: on renamed as Supervi ory Tr cining, sekeed),

\

Lucknow, It is his grievance that e was served with
!
|

an order dated 18.6.1986)reﬁerting him to the grede
[i
of Rs.,550-750.1It is further stz:ed #hat his selection

- )
toEirade of Rs,700-800 was cancelle@.through an earlier
\
. . |
proceeding dated 12.3.1986, When he Lepresented the

|
[

matter to the authoritie%}his re;ues§ w.s turned down -
\
vide letter dated 25.11.1991. It is u

rthese cir=-

|
cunst:nces the applicant has come befbse the Tribunal
[
[
s | > ~ 3
seekinyg to guash the three impugned orders and to direct
|
[
. . x .
the r egpondents to -egularise him as Br.Lecturer in
consecfuential
the gr:de of Rs,700-900, with all/se:viue and monetary

benefits,

i
2. The respondents have filed 5 detailed reply

i

resisting the claim of the applicant. IL is stated that
i

the applicant was initially appointed aé a Laboratory
\

Assigtant on 7.1.1958 in the pay scale sf Rs.60-150

Technweel  Stheet
in the Systems Training Gemtre which is ﬁow rengned

)
|\

as Bupervisors Training Centre. The applicant was later
|
|

promoted to officiate as Asst.Lecturer({Rs,425-700)
i

with ef ect from 1,1.1970. It is stated that the

qualification for the post of Lecture;/s:iLecturer

. i
is a degree in Engineering or equivalent )_d for the
i
i

post of Asst.lecturer it ig B.Sc(Physics) With 3 years

[
experience or a diploma in Mechanical Engiﬁeering with

I

3 years experi_ence, The applicent is only 'a post-Graduate
degr ee
/holder in Sociology.
f
3. It is further sta:zed thet the applicaﬂt was granted
[

i
one time relamstion in respect of his educational



| qualification for the post of Lecturer(%s.SSO—?SO).

| .
It is also stated that he waswWongly al%owed to officiate
|
| as a Sr.Lecturer with eifect from 22.1011983 and later

| on the spplicant was r everted with effecr fram 18,6.1986.

i !

It is also stated that the applicant ha@%etired on attain.ng
|

I the age of superannuati.n on 31.10.1992,)

|

We have heard the learned counsel fér both sides

and pecused the r ecordg, |

I 5. The short point for consideration i

4.

s whether the

s . | :
| recpondents are justified in reverting tﬁe applicant

| from Sr.Lecturer{Rs.700-900) to the grad% of Lecturcr(Rs.550-
i .

750) or not. It may be noted th-t the coW{ition relzting

I to educaticnal qualification was relaxed yhen the applicant
t?

i

was promoted to the nost of Asst.Lecturer|annexuze A-4) .
I after working in the grade of LecGurer £a about & years
| his c se was considesed for filling up thg post of sr,

! Lecturer and was promoted to the grade of&Rs.700—900.
i

In this connection it is pertinent to menﬁlon thut the
i .

respondents were au-re that the applicantYwas not cual.fied

I as b@r the prescribec standuords.But one time relox tion

l
| with regard to educati .nal qualificati.n wWas given in
I T
ili PR : I ]
1% fgvour ¢of the applicant, It is uncer thpsgﬁ?he applicont

P
LR J
i

|
as posted as/“ecturer in the gr.de of Rs.?OO—QOO with

effect fram 22.10.1983. |

=

I
! 6. It may be noted that while c¢x min.ng the czse
l

ﬂ

I of ad hoc appointments the Rallway Board hgd issue.

|
! directions - vide their letter dated 21.5.1
i

' i
- ad hoc aproointments should not be allouce ?o continue
i i

beyond 12 months and in any ccsc not beyonﬁ 13 months.,

It i s furtier mentioned that on completion |

f

either the persons sho.ld be declared suitable for retention

£ 18 months

| in tie ®xdiwe grede or should be reverted becpuse of his/her
1@ Uhsuit-bility. Eurthe{)any person who is perm%tted to continue

. . [
satisf. ctory work of more than 18 months wiTl be co firmed,
|

. |
|




\
In the instant case we find that the applicunt uas
: |
. 5 c ol
oromoted to the ¢rade of Rs,70C0-900 -ith ef.ect from
[

22,10.1993, Tge:efore the 18 months gerigd vas over by

|
April 1985&22v;er the Railuay Board's ci%cular cited supra/
the spplicint is deemed to have been con%inned in that
post since he cuntinued peyond 18 munthgtinthe nost of

!
Sr.Lecturer. Therefore/ths order of the rLspondynts
1
. . , . |
in reverting the opplicmt by a letter&natLd 18.6.1986
. |
. ' ahitresis \
is without any basig)and contrary to the instructions of
A !

the Railway Board on the subject,

7. In the ligit of the diccussion above je hold that
x
. . . L. .
the zpplicont gucoeeds and the followuing orders are oasse.uds-
l
(a) The impugned orders daoter 18.6.1986, 12.3.1986

and 25.11.1091 a:e set aside,

(b) The applicent is entitled lor arcears of pay and alloman-

\
. . - o PO . -
ces and arrears arising out of revigion of getlral penc.its.
The acrcars arising out ol the above counts |siall be
\
s L s g1 N N |
sald to the applicant within three mounths I
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no oruer as to costs,
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